
Present : R. Medhi, 
                                     Addl. Sessions  Judge, 

                             Sonitpur, Tezpur. 
 

        Misc. (Crl.) bail case No. 12 of 23 

 

18-01-2023                Ld. counsel for the petitioner is present.  

   Case diary, as called for, has been received. 

Heard ld. counsel for the petitioner/accused and ld. P.P. on 

the pending pre-arrest bail petition and perused the case 

diary.  

   Ld. counsel for the petitioner during the course of 

submission has filed petition No.131/23 whereby the said 

petition is shown to be filed by the informant of this case. 

Along with the said petition an affidavit sworn by the 

informant of this case Mustt. Sofia Khatun is also 

appended. According to the ld. counsel for the petitioner 

the informant of this case has amicably settled the matter 

outside the court with the accused person in presence of 

the villagers. Therefore, since the matter has been settled 

between both the parties, the informant Mustt. Sofia 

Khatun by executing the affidavit and filing petition 

No.131/23 has informed this court that she does not want 

to proceed with the case. And further she has no objection 

if the accused is released on bail.  

   On the other hand ld. P.P. has submitted before 

this court that the State has objection in releasing the 

accused on pre-arrest bail since there is incriminating 

material against accused Tufan Ansari.  

   After considering the submission as forwarded by 

ld. counsel for the petitioner and ld. P.P. and also perusing 

the materials available with the case record I am of the 

opinion that even though the informant has settled the 



dispute with the accused/ petitioner outside the court but 

materials available with the case diary   has shown about 

the involvement of the accused in committing the alleged 

offence. And considering the materials that is available with 

the case diary I am not inclined to grant pre-arrest bail to 

accused Tufan Ansari at this stage.  

   Accordingly, pre-arrest bail prayer for 

accused/petitioner Tufan Ansari is hereby rejected.  

   Send back the case diary.                               

   With the above order this bail petition is disposed 

of.  

 

   I/C, Sessions  Judge, 
 Sonitpur,Tezpur 

 
 

 

 


